0.A.No, 397/1995,

ORDER DATED 14-12-2001,

It was mentioned on behalf of the Learned Coussel
for the Applicant that the matter may be taken up after
lunch and accerdingly time was allewed,After lunch,when
the matter was taken up for hearing, it was found that
the counsel for the applicant and his associate are absent
and shri R,C,Rath,learned ASC appearing for the Respondents
is present.sinCe at the request ¢f the learned counsel fer
the applicant, the case was adjoumed to be taken up after
lunch, and learned counsel fer the applicant and his
assoCiate are aosent,without any recquest for adjoumment!
the matter is taken up for hearing.we have heard shri RC
Rath,learned ASC appearing fer the Respondents and have also
gone through the pleadings of the respective parties.

The applicantin this Original Application has
prayed for a direction to the rRespondents to dispose of
the appeal preferred by the applicant,which is pending with
the Respondent NoO,3 within a stipulated peried.In this case,
it is seen frem the cause title that the pivisional Railway
Manager, South Eastemn Railway,Chakradharpur pivision is

the Respondent No, 3 but the representation/se called appeal

which is stated to have been filed by the applicant, at Annexure-2

(page-lz)was not addressed to the appellate authority but to
the Ssenior Divisional Elect, Engineer(RSC),Chakradharpur on
3,1.18,But it is found £from the cause title that the Sr.
Divisicnal EleCt.Engineer(RSO)/Chakzadhax:pur, te whom the

applicant has addressed the so0 <called representaticn/appeal
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"has not been made as a party in this case, Rurther more,
it was pointed out by Shri R,C.Rath, learned counsel for
the Respondents that when the applicant signed the
verification i,e, on 3,7,1995, he was not working at
Bandamunda and he has been transferred to villai and
accordingly has been relieved from Bandamunda w. e, £,
15,5.1995, Learned ASC for the Respondents has also
raised the question of maintainability of this O, a,
and limitation, murther it is found from Mnexure-2
that the so called representation/appeal was made by
the applicant on 3,1,1989,This application was pres.nted
before this Tribunal on 4th July, 1995, In that view of
the matter,leamed ASC for the Respondents has submitted
that the application is not maintainable on the ground
of limitation,

After going through the pleadings of the
respective parties and the contentions raised by
learned ASC,we are of the view that this application

"o athsadion B fedivg bimas e L

is seriously parred by limitation “and)hence is not )
sust.ainablg in the eye of law,Rurther more, since the
applicant has already been transferred to villai and
relieved from Bandamunda by the date of signing of
the verification, this Tribunal has also 1lost jurisdiction
to entertain this 0,A,

In that view of the matter, at this stage,we

are not inclined to interfere in the matter, HenCe the

0.A, is rejected.No COsts,
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